
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

    
O.A No. 4009/2018 
M.A No. 4470/2018  

 
This the 15th day of November, 2018 

 
Hon’ble Mr. V.   Ajay Kumar, Member (J) 
Hon’ble Ms. Aradhana Johri, Member (A) 

Sh. A. K. Bhardwaj, 
Pharmacist (Homeopathy), 
Group ‘C’, 
Central Govt. Health Scheme, 
Meerut, 
Age about 32 years, 
R/o. 145, Vijay Nagar, Meerut.           ....Applicant 
 
(Applicant in person) 
 
  Versus 
 
1. The Union of India, 

(Through Secretary), 
Ministry of Health and Family Welfare, 
Nirman Bhawan, New Delhi. 
 

2. The Additional Secretary and Director General, 
Directorate of C.G.H.S., 
Nirman Bhawan, New Delhi. 
 

3. The Additional Director, 
C.G.H.S., 
S. K. Road, Meerut.            .....Respondents 
 

ORDER (ORAL) 

Mr. V.   Ajay Kumar, Member (J) : 

Heard learned counsel for applicant. 

2.  The applicant has filed this O.A seeking the 

following reliefs :- 

“(a) Allow the present Original Application. 
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(b) Direct the Respondents to allow the benefit of first up-
gradation to the applicant in Grade Pay of Rs.4200/- with 
effect from the date of completion of Two Years of regular 
service in Grade Pay of Rs.2800/- i.e., 19.03.2010. 
 
(c) Direct the Respondents to grant all benefits to the 
applicant herein following from his position after grant of 
first financial up-gradation with effect from 19.03.2010 as 
per his entitlements. 
 
(d) Pass such other order or orders which this Hon’ble 
Tribunal may deem fit and proper in the fact and 
circumstances of the case.” 

 
 
3.  It is an admitted case of the applicant that the 

applicant’s request for upgradation and redesignation on 

completion of two years of regular service in Grade Pay of 

Rs.2800/- PB-1, on the pattern of Allopathic and Ayurvedic 

Pharmacist was rejected vide Annexure A/6  memorandum 

dated 03.05.2016.   But, the applicant filed the instant O.A 

without challenging the said office memorandum dated 

03.05.2016 and accordingly, the O.A is dismissed.    

However, this order shall not preclude the applicant from 

challenging the said order, if he is so advised, in 

accordance with law. 

 
 
 

(Aradhana Johri)                                     (V.   Ajay Kumar) 

   Member (A)                                      Member (J) 

  

 
 

/Mbt/  

 


